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NAME oF THE COMPANY: lWs. sharad Agganaral & ors V/s. Rajesh Buitdcon & Infras. M. Ltd.

SECTION OF THE COMPANIES ACT: 3971398
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Common Order

Counter Affidavit has been filed by the petitioner to the Affia.avits filed by

Respondent 6, and a rejoinder to the Affidavit of Responden ts 92 to 36.

2. The Company Petition 4Bl200B is the lead case along with two other connected

matters being CPs 10812009 & 171201.4. The petition 1,212014 is listed in Court No.II. Ld.

Counsel for the petitioner submits thai he sha1l be taking appropriate steps for transfer

of all connected matters to one Bench.
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3. Notwithstanding the Affidavits which are on record with respect to invesbnents,

the petition impugns the allotnent of shares and appoinhnmt of Directors.

Adfudication would only depend whether steps had been takm agrording to the

staFtory provisions and not in respect of investmmts. As pleadings in respect of the

mdn issue is complete, the matter can be argued out.

Re.notify this case for argummts on 08.@.2015. Lr;";.
(InaMalhotn)
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